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BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, AT PUNE

ORIGINAL APPLICATION No 53 oF 2020

IN THE MATTER OF:

JIVABHAI GANESHBHAI BADA L APPLICANTS
VERSUS

STATE OF GUJARAT & ORS. ...RESPONDENTS

AFEIDAVIT OF GUJARAT POLLUTION CONTROL BOARD -
RESPONDENT NO. 2

[, Urvashi K Upadhyay, adult, having my office at Paryavaran Bhavan, Sector

10-A, Gandhinagar, Gujarat do hereby solemnly affirm and state on oath as

under:

1. | am presently serving as Senior Environment Engineer with the Gujarat
Pollution Control Board - respondent no. 2 in the present application. |
have read copy of the application filed by the applicant and the orders
passed by this Hon’ble Tribunal on the application. | am conversant
with the facts of the case having perused the record pertaining to the

case available in my office. | am authorised to swear the present

a
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ched i Notary Reglster at
Serial No.Z2.5.. Vol. Ne.1=..
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affidavit on behalf of Gujarat Pollution Control Board and am otherwise .
competent to make the present affidavit.

2. The application has been filed seeking the following principal reliefs:

B Hon'ble Tribunal may be pleased to direct the
respondent authority to take appropriate steps
against respondent No.5 company for the stopping
of the pollution in the interest of Justice;

D. Hon'ble Tribunal may be pleased to direct the
respondent authority 1o give the compensation to
the applicant due to the loss of the agricultural crop
as pollution caused by the respondent Company;

E. Hon’b{g_ Tribunal ~méy be pieaSed to direct the
respondent authoréty to take the appropriate action

against the respcncéeﬁt No.5 Company for the

breach of the Environmental Laws in the interest of
Justice; R L
H. Direction may kindly be given to the respondents
under ‘\‘.’Sect%{;n 20 of NGT Act, 2010 underlining the
polluter pays Principal;”
3. The case of the ap@iicfént i< that Electrotherm (India) Limited -
respondent no. 5, which is éngaged in the business of
manufacturing iron, iron rod, ductile iron pipe, etc. by melting iron
and other metals, has caused air, water and noise pollution, and the
Pollution Control Board has failed to take appropriate action to

prevent causation of damage to the environment.
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This Hon'ble Tribunal, by an order dated 16.09.2020, had constituted a
committee comprising of Collector, Bhuj-Kutch and Gujarat Pollution
Control Board (‘\GPCB’) and directed the committee “to submit a factual
and action taken report with regards to allegations made in the present
application”. The relevant portion of the order dated 16.09.2020 is
reproduced here in below for easy reference:

"= [n the meantime, we deem it just and proper to
constitute a Committee consisting (i) Collector, Bhuj-
Kutch, Gujarat (i) Gujarat Pollution Control Board and to
direct them to submit a factual and action taken report
with regard to allegations made in the present application.
Report to be submitted within six weeks. Gujarat PCB will
be the nodal agency for compliance.”

In terms of the direction issued by this Hon’ble Tribunal, the Committee
comprising of (i) Prant Officer, as representative of the District
Collector, Kutch, (i) Deputy District Development Officer, District
Panchayat, Kutch, (i) Assistant Director Agriculture, Agriculture
Branch, Kutch, and (iv) Regional Officer of Gujarat Pollution Control
Board was constiv”cuted. The members of the committee visited the

premises of respondent no. 5 on 17.10.2020.

During inspection, it was noticed that ambient air quality results showed
PMzo and PMz2.5 (fugitive emission from the industrial unit) exceeding
the permissible limits. ~No noise pollution was noticed during
inspection. Also, nothing was noticed by the committee members
suggesting causation of pollution of water by the industrial unit. The
findings of the committee are reproduced herein below for easy

reference:
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» "Ambient air quality results reveal that PMao & PM.;
exceed permissible limit.

» Applicant alleged that due to pollution of industry his
land became infertile and non-use for agricultural
purpose, but nearby farm to the applicant farm have
good crop at the time of inspection.

» As per District Agriculture officer report “no adverse
effect observed” on applicant land.

» As per Panchayat irrigation division Bhuj-Kutch opinion,
ground water of complainant’ well is suitable for
irrigation purpose.

» No abnormal noise pollution observed during the
inspection.

» Industry shall establish robust preventive maintenance
& regular cleaning system for all provided Air Pollution
Control Measures.

» Industry shall increase frequency of all internal roads
cleaning with mechanical sweepers.

» Industry shall extend water sprinkling system up to area
like raw material storage etc.

» Industry shall submit time bound action plan for slag
disposd!

» !ndysz‘ry shall extend their support to nearby farmers to
adopt advance technics of farming and irrigation, soil
health data monitoring and fertilizer applications

accordingly.”

The ambient air quality monitoring carried out at up-stream and down-
stream locations by the committee had revealed PM1o and PM2.5 tc be
higher than the permissible norms. Therefore, a notice in the nature of
direction under Section 31-A of the Air (Prevention and Contro! of
Pollution) Act, 1981 was issued to respondent no. 5 by the Board. The

notice directed the unit to take adequate measuges for controiling
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smoke and fugitive emission. The notice directed the unit to submit a
compliance report within 15 days. The notice also called upon the unit
to show cause as to why an order for closure of the unit and.
disconnection of electricity supply to the unit benot ordered in the event
of failure of the unit to ensure strict adherence with the environmental
protection norms. A copy of notice sent by the Board is annexed here

with and marked as Annexure R-1.

| say that an inspection was conducted on 31.12.2020. Ambient air
sampling was carried out at two locations, and results showed that
Causation of air pollution. Also, it was noticed that the unit had installed
additional induction furnace at the plan. Further, fugitive emission was

observed due to vehicular movement.

I say that another inspection was conducted on 3.01.2021. The ambient
air sample results showed the emission of pollutant in the air to be
higher than prescribed norms. Also, light fugitive emission was noticed
due to vehicle movement. Further, it was noticed that huge quantity of
slag and fly ash was stored behind the ductile iron pipe plant within the

premises.

In view of continued violation of environmental laws and non-
compliance by the respondent no. 5 to adhere to the prescribed norms
and directions issued by the Board, a direction was passed by the Beard
directing respondent no. 5 to “prohibit” manufacturing process and to
“close down the operation” of the plant. The unit was also ordered to

stop use of additional furnaces and obtain nece ary permission for
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additional induction furnace from competent authority. As an ad-hoc
interim measure, the respondent no. 5 was ordered to submit a bank
guarantee of Rs. 6 lacs. The unit was directed to submit an action plan
to control fugitive emission. A copy of closure order issued by the Board

is annexed herewith and marked as Annexure R-2.

The respondent no. 5 submitted to the Board that it has taken remedial

steps, and also requested for conducting an inspection at the earliest as

(it had received a letter from the Office of the Collector calling upon the

unit to supply oxygen gas to hospitals in view of surge in the cases of
persons infected by COVID-19 Coronavirus and an overall shortage of
oxygen in Surat and the State. An inspection was therefore carried out
on 28.04.2021. During the inspection, ambient air quality monitoring
sampling was carried out at two locations within the premises. The

results showed the parameters to be within permissible limits. It was

walso noticed that the unit had stopped use of additional furnace, and

ad applied for amendment to the Consent to Establish seeking

mstai!ataon of additional induction furnace.

i
%ﬁ

12.

The Board determined an amount of Rs. 27,00,000/- as interim
Environment Damage Compensation by applying the formula
prescribed for calculation of compensation by the Central Poliution
Control Board in its report dated 15.07.2019, which was prepared in
accordance with directions passed by this Hon’ble Tribunal in Original
Appeal No. 593 of 2017 (Paryavaran Suraksha Samiti & Anr. v. Union of

India & Ors.). The respondent no. 5 has deposited the cgmpensation on

28.05.2021.
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As the respondent no. 5 had deposited the interim environment
damage compensation and the unit was found to be compliant during
the last inspection carried out on 30.04.2021, and also keeping in mind
the directive issued by the Office of the District Collector for supply of
oxygen during the peak of second wave of the pandemic, the Board
considered the request of respondent no. 5 for revocation of the closure
direction. The Board passed an order revoking the closure order for a
period of 03 months subject to condition that:

A\

1. Industry shall completely stop work related to
installation/additional induction furnace till further
clarificationfapproval of competent authority obtained
regarding EIA applicability.

2. Industry shall comply with action plan submitted for
migration of ambient air pollution and submit monthly
progress report to RO, Kutch (east).

3. Industry shall not operate any additional induction
furnaces without prior permission of the Board.”

A copy of order revoking the closure order is annexed herewith and

marked as Annexure ~ R3.

The Board also considered the application for renewal of Consolidated
Consent and Authorisation filed by respondent no. 5 on 10.02.2021, and
passed an order granting renewal of Consolidated Consent and
Authorisation. Copy of order granting renewal of Consolidated Consent

and Authorisation is annexed herewith and marked as Annexure- Re,.
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15.  Isay that an inspection was carried out by Board on 3.08.2021. A copy

of inspection report is annexed herewith and marked as Annexure R-z.

As mentioned in the report, during inspection it was found that
respondent no. 5 has removed both crucibles (melting pot) with its coil
and power supply for 02 induction furnaces. [t was observed that only
02 of out the o4 induction furnaces were in operation. Coal was found
to be stored in coal shed. Water sprinklers fitted at transfer points were
operational, and sprinkling of water was generally being done in the
premises.  Also, no fugitive emission was noticed due to vehicle
movement. The respondent no. 5 unit was thus found to be complying

with all the prescribed conditions and norms.

16. | say that the Board shall continue to carry out periodic inspections of the
unit of respondent no. 5 and ensure that the unit remains compliant. In
case of non-compliance with any prescribed norm or guideline, the
Board assures to take prompt and appropriate action against the erring

unit in accordance with law.

I say that in all inspections carried out at the premises of respondent no.

5, including by the joint committee appointed by this Hon'ble Tribunal,

nothing has been found suggesting causation of water pollution. Also,
it has not been found that the land of applicant has become infertile and
non-usable for agriculture purposes, as alleged in the application.
During inspection, the joint committee has observed that farms

surrounding the field of the applicant are having good and healthy crop.
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18. The contention of applicant that the Board has not been taking any
action against respondent no. 5, despite applicant having made several
complaints, is not wholly correct. | submit that action has been taken by
the Board. | submit that inspections have been carried out by the
Board, and as submitted hereinbefore the Board shall continue to carry
periodic inspections of the unit of respondent no. 5 to ensure that no
pollution is caused by the industrial unit and that it remains compliant at

all times.

19. | submit that the Board remains committed to performing its statutory
duties and assures that all necessary actions will be taken by the Board
to prevent damage being caused to the environment. | submit that the
Board shall abide by any and all reasonable directions or orders that

may be issued in this behalf by the Hon’ble Tribunal.

. N

DEPONENT

VERIFICATION

Verified at Gandhinagar on this day of September 2021 that the contents
of the above affidavit are true and correct, nothing stated therein is false and

nothing material has been concealed therefrom.

%
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

R Sector-10-A, Gandhinagar 382 010
N~ '
\ T ™ : Phone : (079) 23222425
b\ | /4 (079) 23232152
GPCB Fax : (079) 23232156

Website : WP%SUQOV' in

NOTICE OF DIRECTIONS UNDER SECTION 31-A OF THE AIR (PREVENTION AND
CONTROL OF POLLUTION) ACT - 1981(HERE AFTER REFERRED TO AS THE AIR ACT)
AS AMENDED FROM TIME TO TIME. : -

WHEREAS, you are having industrial plant Survey No: 325, Vill: Samakhiyali,
Taluka: Bhachau, Dist: Kutch for manufacturing of sponge iron, D.L. pipes & pig iron etc.

ANDWHEREAS, Board has granted CC&A viée order No. AWH-77788 valid up to
22/03/2021 for manufacture items / products mentioned there subject to the conditions
mentioned therein. .

ANDWHEREAS, Shri Jivabhai Ganeshbhai Bada, Samakhiyali filed an .application
before Hon'ble NGT vide O.A. No. 53/2020 (1.A. No. 74/2020) regarding air, noise and water
poliution against your industry. :

ANDWHEREAS, Hon'ble NGT vide order dated 16/09/2020, constituted a Committee
consisting (i) Collector, Bhuj- Kutch, Gujarat (i) Guijarat Pollution Control Board and to direct
to submit a factual and action taken report with regard to allegations made in the said
application. .

ANDWHEREAS, subsequently joint monitoring committee was ~constituted - by
collector-Kutch vide No. JMN/O7/VASHI/NGT/OA-53/2020 dated 09/03/2020 and directed to
submit factual report in compliance to Hon'ble NGT order dated 09/03/2020.

ANDWHEREAS, your industrial plant was monitored joint committee on 17/10/2020
under air act, 1981. During the inspection production plant was in operation & following non-
compliances were observed: -

1. Ambient air was carried out at two locations:
I. Near weight bridge No. 2 of the unit (Up stream) results of the same shows that
PM,0-185 pg/Nm3 which is higher than the permissible norms PMyg-100 pg/Nm3.
Il. Near weight bridge No. 3 of the unit (Down stream) results of the same shows
that PM,g:139 pg/Nm3 and PMzs - 84 pg/Nm3 a which are higher than the
permissible norms PM,-100 pg/Nm3 and PM;s- 6‘0. pg/Nm3 respectively.

ANDWHEREAS, with reference to on site written remarks given during the said
inspection of joint committs.” you have submitted vide letter dated 20/10/2020 and ensured
the compliance. o

Now, therefore | &y %¢. UK. Upadhyay, Environment Engineer, Gujarat Pollution Control
Board propose to .@;\ue Notice under section (31) (A) of the Air (Prevention and Control of
Pollution) Act-1qg f:‘ as under:

1. Wta}é‘.’ot to issue direction under section 31(A) of the Air (Preventién and controt of
'.‘:‘Zution) Act ~ 1981 to prohibit you from manufacturing activity?

foff : v Page 1 of 2

Clean Gujarat Green Gujarat
1ISO-9001-2008 & 1SO-14001 - 2004 Certified Organisation
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2. Why not to direct the concern authority for disconnection of Power Supply & Water

Supply of your industrial plant?

3. Industry shall take adequate measures to control fugitive emission including;

a. Establish robust _preventive maintenance& regular cleaning system for &

provided Air Pollution Control Measures.
b. increase frequency of all internal roads cleaning with mechanical sweepers.
c. Extend water sprinkling system up to area like raw material storage etc.

You are hereby directed to submit compliance wrt above mentioned non-compliance
with supporting documents within 15 days from date of issue of this notice, failing which
direction as proposed above will be deemed to be passed without further reference to you.

NO: PC/ CCA -Kutch-294(16)/D 17826/

Issued To :

For and on behalf of

GUJARAT POLLUTION

(Smt.

LK. Up&dityay)

Environment Engineer

M/s. Electrotherm (India) Ltd (Sponge iron & Di Pipe Plant),

Survey No. 325,
Vill: Samakhiyali,

Tal: Bhachau, Dist: Kutch.

Page 2 of 2
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GUJARAT POLLUTION CONTROL BOARD

—_——— PARYAVARAN BHAVAN
\..\‘, Sector-10-A, Gandhinagar-382 010

GPCB

e

Phone : (079) 23226295
Fax . (079) 23232156

Website : wwweagB4oV.in
OSURE DIRECTION UNDER SECTION (31) (A) OF AIR (PREVENTION AND

CONTROL OF POLLUTION) ACT-1981 (HEREINAFTER REFERRED TO AS AIR ACT)
AS AMENDED FROM TIME TO TIME

WHEREAS you are having industrial plant located at Survey No 325, Vill: Samakhiyali, Tak Bhachau.
Dist: Kutch for manufacturing of Sponge iron, DI pipes & Pig iron etc.

AND WHEREAS Board had granted you consent under the provision of Air Act vide CCA

order no. AWH-77788 valid up to 22/03/2021 for manufacture items / products subject to the
conditions mentioned therein.

AND WHEREAS, Shri Jivabhai Ganeshbhai Bana, Samakhiyali filed an application pefore

Hon'ble NGT vide O.A. no. 5312020 (L.A. no. 74/2020) regarding air, noise and water poliution against
your industrial unit. '

AND WHERE AS, the Board had issued Notice of Direction under section 31-A of the Air Act

_ 1981 on 02/01/2021 for non compliance observed during inspection of committee constituted by
=on'ble NGT.

AND WHERE AS, your industry was monitoring by the Board official on 31/12/2020 under

Section-24 of Air Act-1981 with reference to complain regarding Air poliution. During inspection plant
was in operation & following non-compliances were observed.

1.

2
3.
4.
5

Unit had instatied total 6 Nos Induction furnaces and out of that § were in operation. where, you
have provided adgitional induction furnaces '

Fugitive emission was observed due to vehicular movement.

Black dust deposition observed leaves on trees.

Huge quantity of slag and fly ash observed stored behing the DI pipe plant within premises.
Ambient air sampling were carried out at two location & results are as below. which shows that
resuits are higher than prescriber norms:

| Location ' [~ Parameter Resuit TSR

185 mg/NM® gl 700 mg/NM®

— } U 1
PMz¢ | - 80 mg/NM™
Near weigh bridge no. 3 (upstream) PM.o [ 139 mg/NM° 100 mg/NM® |

PM3s [ 84 mg/NM 80 mg/NM’ |

AND WHERE AS._your industry was monitoring by the Board official on 03/02/2021 under

“Near weigh bridge no. 2 (upstream)

Section-24 of Air Act-1€9,” wrt Notice of Direction issued under section 31-A of Air Act-1881 on

02/01/2021. During in\ ~tion, plant was in operation & following non-compliances were observed.
1.

Lightly fugitive & Ssion was observed due to vehicle movement,

2. Huge quantit; \: slag as well as fly ash observed stored behind the DI pipe plant within premises
3. Ambient @'~y ampling were carried out at two location & results are as below, which shows that

results r,:;\; higher than prescriber norms:

AP T
 Locay. Parameter Resuit { Limit
Ly : ] — [ S
r N5 *weigh bridge no. 2 (upstream) [ PMyg 211 mg/NM® ‘tOQ'm_gW/_Ig_r\.Aj%
0 . | PMas | 162 mg/NM | 80 mg/NM™
‘Jear weigh bridge no. 3 (upstream) L PMyg 1340 mg/NM 1 100 mg/NM_

—_— [PM2s 66 mgiNM® | B0 mg/NM

Clean Gujarat Green Gujarat

[SO - 9001 - 2008 & I1SO - 14001 - 2004 Certified Organisation
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AND WHEREAS, considering, above non-compliance. written remarks were given on site on
03/02/2021. You have submitted relevant details with supporting documents vide your letter dated
25/02/2021. However considering previous records the same is not ‘acceptable. Hence, nor-
compliance is observed.

Under the Circumstances, | Smt. U.K. Upadhyay. Environment Engineer of Gujarat Pollution
Contro! Board is directed to issue the directions under Section — (31) (A) of the Air (Prevention and
Controt of Pollution) Act-1981 as under:

1 To prohibit you from manufacturing of above said products.

2 To close down the operation of your industrial plant on the above mentioned site on 15" Day of
1ssue of this order.

To direct the concerned authority to stop supply of electricity on 15" days of order

‘Submit time bound action plan to control fugitive emission generated from piant from various

activities including loading & unloading activities.

Stop use of additional furnaces immediately and obtain necessary permission for additional

nduction furnaces from competent authority immediately

5  Submit Bank Guarantee of Rs. 6, 00,000/ {Six Lakh) of Nationalized Bank vaiig for one year
duration.

i Submit compliance wrt above non compliance with documentary evidence.

3

(@3}

If the above directions are not complied, you are liable for prosecution under Section 41 (2) of
the Air (Prevention and Control of Pollution) Act-1981 which provides punishment with imprisonmen:
for a term not less than one year and six months and may extend to six years and with fine.

For and on behaif of
Guijarat Pollution Control Board

P
e

(Smt. U.K. Upadhyay)

: : Environment Engineer
No-GPCB/CCA-KUTCH-294(16)/\D 17826/ Date:

issued to:
M/s. Electrotherm (India) Ltd (Sponge Iron & DI pipe plant)
Survey No. 325, Vill: Samakhiyali, Ta. Bhachau, Dist. Kutch- 370 140.

Copy to;

1) The Superintendent Engineer (SE)
Paschim Gujarat Vij Company Limited (PGVCL]),
Circle Office, Nr. Bus Station,

Tal-Anjar, Dist-Kutch-370110................ It is hereby informed to request you IC
disconnect supply of electricity with 15"
days effect from date of issue of this order
to the industrial plant of M/s, Electrotherm
(India) Ltd. & located at Survey No. 325
Vill: Samakhiyali, Ta. Bhachau, Dist. Kutch
& inform this office accordingly.

For and on behalf of
Gujarat Pollutipn Control Board

&

(Smt. U.K. Upadhyay)
Environment Engineer
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ANNEX-RD

_ GUJARAT POLLUTION CONTROL BOARL

—_— PARYAVARAN BHAVAT!

““"" Sector-10-A, Gandhinagar-382 G~
Phone :(079) 232262

GPCB Fax 1 (079) 2323271%°

Website : www.gpcb.gc'.

By R.P.A.D.
REVOCATION ORDER OF CLOSURE ORDER ISSUED UNDER SECTION-31 (A) OF
THE AIR (PREVENTION AND CONTROL OF POLLUTION) ACT-1981

WHEREAS you are having industrial piant located at Survey No 325, Vilt: Samakhiyali,
Ta: Bhachau, Dist Kutch for manufacturing of Sponge iron, DI pipes, Steel rolling mill,
MS billets etc. '

AND WHEREAS, Board had granted CCA under Air Act vide order no. AWH-
77789, valid up to 22/03/2021 for manufacture items / products mentioned there. And
whereas you have applied for CCA-Renewal online & is granted for one year duration
upto 22/03/2022 online on XGN.

AND WHEREAS, the Board had issued closure direction under section 31 (A)
of the Air (Prevention and Control of Pollution) Act-1981 vide this office order no.
GPCB / CCA-KUTCH-294(16) / GPCB ID 17826/586192, dated 19/03/2021 the reason
stated therein. :

AND WHEREAS, you have requested for revocation with action taken report
dated 30/03/2021 and latest on 19/05/2021. Also submitted undertaking for compliance
with Bank Guarantee of Rs. 6 Lakhs to ensure compliance of closure direction.

AND WHEREAS, you have submitted letter from collector & district magistrate

for supplying oxygen gas for hospital for health purpose during ongoing Corona
pandemic situation.

AND WHEREAS, based on your submission, your industrial plant was
monitored by the officers of the Board on 30/03/2021 and 28/04/2021 under Air Act,
4981. During inspection on 30/03/2021 plant was in operation & observed that;

1. During inspgction interna! road cleaning activity through mechanical sweeper &
manuall@is going on.
2. Unit\ﬁas installed paver blocks in road side area.

3. L.Q’;x has installed 6 nos. of induction furnace and out of that 2 nos. are

A . .
~O observed in operation.
>
,f’)O} AND WHEREAS, subsequently based on your submission, your industrial plant
.;;Qlas monitored by the officers of the Board on 28/04/2021 under Air Act, 1981. During
> inspection:

& 1. AAQM sampling is carried out near weigh bridge no. 2 & near pridge no. 3 of

Clean Gujarat Green Gujarat
ISO - 9001 - 2008 & ISO - 14001 - 2004 Certified Organisation .
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the unit within the premises, Ambient air samples & resuits are as below, which
are within limit.

L.ocation SO,( NO,( PM10 PM2,5
AAQM is carried out| 15 pg/M® 18.8 ug/M® 96 pg/M® 30 ug/M°
near weigh bridge

no.2 of the unit within

premises :

AAQM is carried out [ 16.9 pg/M® | 20 mg/M® 84 pg/M? 26 ug/M®
near weigh bridge

no.3 of the unit within

premises

2. You have stopped shed expansion & foundation work.

3. Unit has applied for CTE-amendment on 24/03/2021 for additional/ new
induction furnace & it is under scrutiny at RO level.

4. iInduction fumace & its capacity is not mentioned in EC dated 27/01/2010,
issued by MoEF & CC, Delhi.

AND WHEREAS, you have submitted reply of written remarks given by RO
officials given at site during inspection, observed in compliance.

AND WHEREAS, you have paid interim Environment Compensation (EDC) of
Rs. 27 Lakhs to the Board on 28/05/2021.

Under the circumstances, | Smt. U. K. Upadhyay, Environment Engineer,
Gujarat Pollution Control Board revoke the closure direction issued under section
31-A of Air Act for 3 month from date of issue of this order with following
conditions:

1. Industry shall completely stop work related to installation/additiona! induction
furnace tili further clarification/ approval of competent authority obtained regarding
ElA applicabitity.

2. Industry shall comply with action plan submitted for migration of ambient air
pollution and submit monthly progress report to RO, Kuteh (east).

3. Industry shall not operate any additional induction furnaces without prior permission
of the Board.

‘ For and on bebhalf of
GUJARAT POLLUTION CONTROL BOARD

e
cpb '

s
(Smt. U.K. Upadhyay)
Environment Engineer

£

NO: PG/ ECA- KUTCH- 294(17) IGPCB ID: 17826/
Issued.¥o,

Mlsfé)]ectrothenn (India) Ltd. {Sponge iron & D} Pipe plant)
Sutvey no: 325,
Vill: Samakhiyali,

Date:

2" Ta: Bhachau, Dist: Kutch-370 140

o
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—_— GUJARAT POLLUTION CONTROL BOARL:

[ =
PARYAVARAN B N
i HAVARN:
\"'i' Sector-10-A, Gandhinagar-382 C17
GPCB , Phone : (079) 232262%

Fax ' 1 (079) 232321¢°
Website : www.gpcb.go..

Copy To:

1) T superintendent Engineer (SE)
Paschim Gujarat Vij Company Limited (PGVCL),
Circle Office, Nr Bus Station

Ta -~ Anjar, Dist — Kutch — 370110......... You are requested to continue electricity
for three months from date of issue of
this order to the industrial Piant of M/s.
Electrotherm (India) Ltd. (Sponge
Iron & D) Pipe plant), at Survey no.
325, Vil Samakhiyali, Ta. Bhachau,
Dist. Kutch and intimate to us and
intimate to us accordingly.
For and on behalf of
GUJARAT POLLUTlON CONTROLBOARD \
P
N ’(\’P
(Smt UK. Upadhyay)
Environment Engineer

Clean Gujarat Green Gujarat
ISO - 9001 - 2008 & 1SO - 14001 - 2004 Certified Organisation ’




585
/ANNE X—RY

- GUJARAT POLLUTION CONTROL BOARD
== PARYAVARAN BHAVAN
N @ Sector-10-A, Gandhinagar-382 010

‘7;’ Phone : (079) 23226295

GPCB Fax : {079) 23232156

Website : www.gpcb.gov.in

By R.P.A.D

in exercise of the power conferred under section-25 of the Water (Prevention and

Control of Pollution) Act-1974. under section-21 of the Air {Prevention and Control of

Pollution}-1981 and Authorization under rule 6(2) of the Hazardous and Other Waste

(Management and Transboundary) Rules. 2016 framed under the Environmental (Protection)
Act-1988.

And whereas Board has received consolidated consent application inward No.
187860 dated 10/02/2021 for the Renewai of Consolidated Consent and Authorization
(CC&A) of this Board under the provisions / rules of the aforesaid Acts. Consents &
Authorization are hereby granted as under:

CONSENTS AND AUTHORISATION:
{Under the provisions /rules of the aforesaid environmental acts)

Tao,
fectrotherm (India) Ltd (Sponge iron & Di Pipe Plant),(17826)
urvey No. 325,

Vill: Samakhiyali,

Tal: Bhachau,

Dist: Kutch- 370 140

1. Consent Order No. AWH- 113044 Date of issue: 27/05/2021.

2. The consents shall be valid upto 22/03/2022 for the use of outlet for the discharge of trade
effluent and emission due to operation of industrial plant for manufacturing of the foliowing
items/ products:

Sr. No Product _Quantity per Month
3 Sponge Iron T 24.000 MT :
2 D.I. Pipes S 16.000MT
3 Captive Power WHRB 21 MWH

FBC 24 MWH
4 Pig Iron (Blast furnace) o ) 23,100 MT
'S ~ Sinter Plant | 32400MT

6 Steel Refling Mill (TMT Plant) i ) o
7 TS q&tptag:nBars 1 saIoewMT
8 .~ Stgmiess Steel Billets i 25000MT
9 ~ ANy Nickel T - T atewT
i 10 Qnduction Furnace T T 17 sets/month
11 Q? Electric cycle & | All Model (Yo Bike) 1500 sets/month

v 1 Vehicles N [E Bpgk§haw wmner 650 sets/month
2
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Subiject to specific condition:

1. Unit shall comply with the conditions of Environment Clearance issued by MoEF vide
order no. J-11011-503/2006- 14 (I} dated 20/02/2008 & J-11011/899/2008-1A [i(l}
dateg 27/C1/2010.

2. Industry shall not withdrawal ground water without prior NOC of CGWA as per order of
Hon. National Green Tribunal.

3. Unit shall obtain fresh water from valid source have permission of the complete
authority.

4 Industry shall completely stop work related to additional induction furnaces till further

- clarification/ approval of competent authority is obtained.

5  Industry shall not operate additional induction furnace without prior permission of the
Beard.

6. Industry shall renew Public Liability Insurance Policy & DISH permission time to time &

submit a copy of the same io this office. if applicable

Unit shall explore possibility to switch over to approval fuel inplace of FO (not approved

fuel) & submrr ime beund plan to the Board at accordingly.

8. Applicant shculd construct impervious lined storage tank for storage of treated effluent
for at least 15 days dunng low/no demand! rainy days based on utilization for
gardening / plantation management plan.

9. The treated effluent should be analyzed regularly. The effluent samples should be
taken at the point from where the effluent is discharged for gardening/ pfantation.

10. The physic-chemical characteristics of soil / land treated with effluent should be
muonitored twice in a2 vear 1o assess condition in summer and post MONsOoON seasons,
in orde to determmne the detericration of soil guality.

11. Applicant shall analyze groundwater qualily twice in a year. Sampies should be
coliected fron~ the *rst water bearing strata from existing hand pumps or by installing
the same for sampling purpose only The sampling points should be uniformly spread
in the command area and near effluent storage area.

12, Applicant shall submit report regarding compliance of effluent quality standards and
status of soit and ground water qualily shall be submitted 10 SPCBs twice in a year. in
first week of January and July.

3. CONDITIONS UNDE&? HE WATER ACT:
3.1 Source of Watgrv -GWIL.,

3.2 The quantlgxgof the fresh water consumption for industrial purpose shall not exceed
2185 K_/my

3.3 The quafmty of the fresh water consumption for domestic purpose shall not exceed
40 Kby

3.4 Tne quantlty of the industrial effluent to be generated from the manufacturing process
and other anc:lary industrial operations shall not exceed 284 KL/Day.

’*,@;» The quantlty cf domestic waste water shall not exceed 30 KL/Day.

K

=
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— GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN
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"' Phone : (079) 23226295
GPCB Fax  : (079) 23232156

Website : www.gpcb.gov.in

36 Industry shall operate Effluent Treatment Plant (ETP) adequately so that treatec
industrial effluent shall comply with following noms:

" PARAMETERS ~ PRESCRIBED LIMITS
{pH ToH T T 651085
s * Temperature ' - 40°C
: Colour {P1. Co. scale) in units 100 units
| Total Suspended Solids 100 mg/L
Qil and Grease 10 mg/L -
Ammonical Nitrogen 50 mgiLﬂ
BOD (3 days at 270 C) " 30 mglL!
| COD N '”"’"1—6{%1—
- Chlorides ; T 600 mgiL
' Cyanide T bamgn
“Sulphates T 1000 mg/L |
?O_tETai's'so'lvéd solids 1 2100 mg/_
| Percent Sodium o 60 %
" Phenolic Compounds i 1 mgfL
. Sulphides : 5.0 mg/L
" Sodium Absorption Ratio : ' 26
. Total Chromium . "~ 02mgit
Hexavelent Chiomium T T 0 mgiL
* Copper B 03 mg/L
“Nickel T T T U 03 mgil
Zne T T 05mgiL

3.7 Treated effluent confirming to above standards shall be discharged on land for
gardening / plantation within premises only & there shail be no any waste water
discharge outside premises. in any case.

38 No waste water shail be discharged from sponge iran plant, Sinter piant, WHRB power
plant, TMT bar plant. DI pipes and induction/ arc furnace. The waste water generated
from power plant after confirming to above norms shail be disposed on land for
gardening / plantation within premises and used for dust suppression.

3.9 Unit shall provide flaw meter at intet & outlet of ETP & maintain its records.

3.10 Domestic efﬂugrit%“shall be treated in STP & treated domestic effluent conforming to
following shajl be used within premises for gardening and plantatnon purpose.

ﬁ’ARAMETERS PRESCRIBED LIMITS |

pH pH L ) 65t085

ﬁg * . BOD (3 days at 27°C) 30 mgiL

ﬁgk + Suspended Solid o 100 mg/L _
_FecalColform <1000 MPH/ 100 mi
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3.11Industry shall provide fixed pipeline network with flow meter for even distribution of
treated industrial effluent & domestic effluent for gardening & plantation purpese and
maintain its record. -

3.12Disposal systemn for storm water shall be provided separately. In no case storm water
& sewage from plant facility shall not be discharge into surface water.

4. Conditions under the Air Act-1981:
4 1. The following shall be used as a fuel in Reheating furnace. annealing furnace
Rotary kiln Blast furnace. sinter stack & D G Sets respectively:

Sr. Name of N -
No. Utility Fuel N Quantlt}l- -
; Reheating furnace & FO 4700 LivDay
apnealnng furnace _ :
2 Rotary kil _ Coal .__;' 720 MT/Day
N " 3 Blast furnace & sinter stackd Coke 203  MT/Day
P4 DG Sets 1 Diesel 1920 Li/Day
I - :
! . Imported coal 25 MT/Day
| . i Lignte | 550 MT/Day -
i 5 | AFBC Boiler (73 TPH each) . e SR,
P AT PRI ISR T Char coal | 144 witiDay
; Waste heat | 85.000 m*/day

4.2 The applicant shall install & operate air pollution control system efficiently in order to
achieve prescribed norms.

4.3 Industry sha'l comply emission norms vide MoEF natification vide no. GSR 414(E)
dated 31:12:2012,

4.4 The flue gas emission through stack attached to reheating furnace. Boiler & D.G.
Set etc. shalt conform to the following standards

Sr. Stack attached Stack height APCM Parameter ' Permissible
no__to ~in Meter __ : {imit
1 Reheating furrace 30 Bag filter :
... 18TPH) N
2. Quantifier 25 --
3 AFBC Boiler 1 & 2 90 ESP T

(Power plant}
{ (73 TPH eact@,

4 | DG set (655KVA) 12 T
5. |Rofary < Kin 65 T ESP . : 5
; N (W H\RB) gg 101%319’%4
| lesowen) ' .~ NOx  50ppm
I 6. IBcﬂﬁeP 30 Dust collector - ' PP
7. Blast furnace no.1 30 Bag Filter with b
; 4184 M) Gas Cleaning |
. _ Plant !
“Anrealing furnace 30 T K
ne 1
D G Set - 12 T
vay

i — Page 4 of 11
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===
s
N Phone
GPCB Fax
10. [ Induction  (melting : 30 Cyclone
Furnace) : separator and
R N bag filter PM
~ 11. | Induction Furnace 30 Cyclone
- ! separator and
i : bag filter
"~ 12. | Rotary Kiin 50 ESP
. Attached with
___’. WHRB (2 no.)
13. ; Annealing Furnace 30 --
{02 No)) _ 4 FM
14| Blast furnace 50 Bag Fiters/Wet SO,
- {02 Nos) (128 M” cleaning NOx
) system
15. | Sinter Stack ‘30 ESP
! (02 Nos.)
. _l(1000TPD) __ o
: 16. | Reheating furnace 30 Multi cyclone PM
a (15 TPH) | : SO,
~17. ! Organ Oxygen ' 30 FES & NOx
: Decarburization Cyclone
| System AQD Separator and
! (02 Nos} pulse Jet bag
N R fiter System
8. '(gg“h‘jg‘s’” furnace 30 Bag fite PM

|
!

|
|

50 mg/NM*

. 100 mg/NM?

100 ppm
50 ppm

100 mg/NM®

106 ppm
50 ppm

50 mg/NM®

4 5 The process gas emission through stack auached to Tempering furnace, Hardening
furnace, internal Shot Blasting, External Shot Blasting & Painting Oven system shall
conform to the following standards

" Sr. - Stack attachedto  Stack heaghtl APCM | Parameter | Permissible
- no_ ~_inmeters | L limit
1 . Gas exits (Piot 30 , - |
| burner stack) L ] . PM | 100mg/NM
1 2 {Gas exits (Coal 30 Bag Filter 3
! PM 100mg/NM
! crusher) e _ I N
3. | Meg Convertor 16 i Cyclone separator :
»%,, 1 . ' & Bag fiter
4. ch coatmg 16 | Cyclone separator
______ & Bag Fiter .
5 Barrei gnqdmg and : 16 . Cyclone separator .
... Dedusing & Bag Filter PM 100 mg/NM"
' 6. Brtumvﬁ* rying oven 30 - 80Oy 40 mg/NM”
"7 Co%é?; cleaning 16 Cyclone separator ;  NOx 25 mgiNM™
.y gsslion ‘ . I :
8 {d;‘t)n ore  circuit 25 Cyclone separator !
?(Crusher & Screen) & Bag Filter
,”Qf : 15

Stock house (Day
~ bin) o

*'Cycione sapagator
& Bag F}é :
.pf

S
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1C.  Injecton coai 15 " Cyclone separator
~{Transfer nouse) & Bag Filter
11. Production Storage 15 Cyclore separator
“bunker (Froduction & Bag Filter
- house) o -
12. intermediate bir & 25 Cycione separator
product separation & Bag Filter
bn
7137 ©Sroduct  Storage T 15 7 "Cycione separator
,Bunker (02Nosy __ _____&Bagfilter
14 Intermediate 25 Cyclone separator
Bin/Product & Bag Filter
. Separation Bin {92
NoOS) o
15.  Coal injection 18 Cyc'one separator
{02Nos} ... &Bagfiter
16 Day Bin'Stock 15 Cycione separator

House (2 Nos)
17 lron Ore Cicui
(Crusher & screen.

(02Nos;)

18 Coa! Circur
tCrusher & screen:
{02Nos)

" 19 Meg Convericr

20 2Zinc Coating

25 Commor

v 21

Blast furnace (pilot .
} Burner . Stack 02 .
Nos)

1 22 Crusher/Conveyor
Belt transfer Stack
{02 Nos}
23  Filux Mixing 1 no.
24 Flux mixing 2 nc.
25 Epoxy Coating. ¥
3

Gl

. &BagFiter
Cyclone separator

Stack & Bag Filter
16 " Cyclone separator
_ .. &BagFilter '
16 Cyclone separator
e & Bag Filter
20 - Cyclone separator ;
: & Bag Filter
i ,
15 | Cyclone separator
i & Bag Filter
|
|
145 . i DCSwith Bag filter ;
14.5 . DCS with Bag filter
15 Bag filter

PM © 100 mg/NM’
SO. 40 mg/NM*®
NOx 25 mg/NMW®
PM  100mg/NM’
~PM_ - 100mg/NM’
PM i 100mg/NM*

46 The conce@*étion of the following parameters in the ambient air within the premises
of the .quxustry and a distance of 10meters from the source) other than the

stack/veht) shall not exceed the foliowing levels.
____{";‘83__; - .

. Sulphur Dioxide {SO;)

Nitrogen Dioxide (NO,)

o

“Time Weighted

Concentration in

Average Ambient air in pg/M’ |
Annuat 50 ;
24 Hours 80 !
Annual 40 |
- | 24 Hours 180

Page 6 of 11
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GUJARAT POLLUTION CONTROL BOARD

PARYAVARAN BHAVAN

= 3 Sector-10-A, Gandhinagar-382 010
NS4 Phone : (079) 23226295
GPCB Fax : (079) 23232156
' | Website : www.gpcb.gov.in
Particulate Matter Annual 80 ;
. T...(Sizelessthan 10 pm)or PM., 24 Hours 100 i
4 Particulate Matter Annual 40
.. (Sizelessthan 2.5 ym) or PM ;¢ __ 24 Hours . 60

4.7. The applicant shali provide ponholes. {adder. platferm etc at chimney(s) for
monitoring the air emissions and the same shall be open for inspection to/and for
use of Board's staff. The chimney(s) vents attached to various sources of emission
shall be designed by numbers such as S-1. S-2. efc. and these shall be
painted/displayed to facilitate identification.

4.8. The industry shali take adequate measures for control of noise levels from its own
sources within the premises so as {0 maintain ambient air quality standards in
respect of noise to less than 75dB{A) during day time and70 dB (A} during nignt
time. Daytime is reckoned in between 6a.m. and10 p.m. and nighttime is reckoned
between 10 p.m. and 6 a.m.

D.G. Sets Conditions

The D.G. Set shall have acoustic enclosure and shall comply with the standards

specified at Sr. no. 95 of Schedule-l of the rule-3 of EP. Rules -1986 and Noise

poliution level as per the Air Act-1981.

D.G. Sets standards:-

The flue gas emission through stack attached to D.G. Sets shail conform to the

following standards.

a) The minimum height of stack to be provided with each of the generator set shall be
H=h + 0.2 (KVA) 1/2, where H= Total stack height in meter, h= height of the
building in meters where or by the side of which the generator set is installed.

b) Noise from DG set shali be controlled by providing an acoustic enclosure or by
treating the room acousticaily, at the users end.

c) The acoustic enclosure or acoustic treatment of the room shall be designed for
minimum 25 dB (A) insertion loss or for meeting the ambient noise standards.

- whichever is on the higher side ( if the actuail ambient noise is on the higher side, it
may not be possible to check the perfarmance of the acoustic enclosure/ acoustic
treatment. Such circumstances the performance may be checked for noise
reduction up tq, actual ambient noise level. preferably, in the night time). The
measureme@;&m insertion loss may be done at different points at C.5 m from the
acaustic grcfosurelroom. and the averaged.

d) The D& ‘Set shall be provided with proper exhaust muffler with insertion loss of

ming\a}n 25 dB (A).
e) Alg)? orts shall be made 1o bring down the noise level due to the D.G. Set. outside
Aﬁe premises, within the ambient noise requirements by proper siting and contro!
.Jmeasures.
f? Installation of a D.(G.  Sets must be strictlly 4q compliance with the

¥

JENSS recommendations of the D.G. Set manufacturer.
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g) A proper routine and preventive maintenance procedure for the D.G. Set shouid
be sef and ‘cllowed in consultation with the DG Set manufacture which would heip
prevent roise ievels of the DG Set from deterigraling with use.

5. AUTHORIZATION as per HAZARDOUS AND OTHER WASTE (MANAGEMENT AND
TRANSBOUNDARY) RULES, 2016 Form-2 [See rule 6 {2)] :
Form for grant of authonzation for occupier or operator handling Hazardous waste

5.1 Authorization order 10.-AWH-113044 Date of issue: 27/05/2027.

5.2 Mis. Electrotherm (India) Lid, is hereby granted an authorization to operate facility
for following hazardcus wastes on the premises situated at_Survey No. 32S. Vill:
Samakhiyali Tal Bbachau. Cist Kutch

Sr.  Waste Quantity per ‘Schedule  Facility

No. Annum & Category

" Collection 'storage. transportatior
1. Used Qi 73140 -5 and disposal py seling out to
o _ reglstered recyclers.
~Callection. storage. transportation
Process - i
2. waste 675 MT I-7.2 and disposal by sellng out to
N re_gistered recyclers
Drum/ - Collection, ‘Storage. Transportation
3 2000 Nos. £333 “and disposal by seling to
Barrel bags : , .
- authorized decontaminator.
, Collection, storage. transportation
4 Zinc Dust 208 1-6.2 and disposal by selling out to
i registered recyclers.

Collection, storage. transportation

i - e e mmimnne vam _—e - C e

. Magnesiuim

5 Dust 252 MT l 16.2 and disposal by selling out to
, i _ regnstered recyclers
| Epoxy ; Collection. storage. transportation
1 6 Coating 8 : 1-6.2 and disposal by selling out to
' o registered recyclers or TSDF site
OilCotton o i ~ Collection. Storage. Transportation

! 1-5.2 -
waste nv 1 5 and disposal to TSDF.

53 The amhorqzatvqﬂ%hall be valid up to 22/03/2022.

54 The authoruzaﬁ@n is subject to lhe conditions stated below and such other conditions
as may be ‘s%ecmed in the rules from time to time under the Environment {Pratection)
Act-19865 7

55 The aaﬁhonzahon is granted to operate a facility for coilection. starage within factory
prem»ses transportation and ultimate disposal of Hazardous wastes as per condition
905 2 to the industry having valid CCA of this Board.

5.6 @ERMS AND CONDITIONS OF AUTHORISATION

ig;% The applicant shall comply with the provisions of the Environment (Protection) Act-
¥ 198673nd the rules made thete under

L Page 8 of 11
/7 -
e
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10.

11.

12

16.
17.

18.

.~ guideline published for “Management & Handling of dimners" Records

The authorization or its renewal shall be produced for inspection at the request of an
officer authorized by the Gujarat Pollution Control Board.

The persons authorized shall not rent, lend. sell. and transfer or otherwise transpoert
the hazardous wastes without obtaining prior permission of the Guiarat Pollution
Control Board.

Any unauthorized change in personnel. equipment or working conditions as
mentioned in the authorization order by the persons authorized shall constitute a
beach of this authorization.

The person authorized shall mplement Emergency Response Procedure (ERP) for
which this authorization is being granled considering ali site specific possible
scenarios such as spillages. leakages. fire etc. and their possible impacts and also
carry out mock drill in this regard at regular interval of time;

The person authorized shall comply with the provisions outlined in the Centrai
Pollution Control Board guidelines on “implementing Liabilities for Environmentai
Damages due to Handling and Disposai of Hazardous Wastes and Penalty”

l1 is the duty of the authorized person to take prior permission of the Gujarat Pollution
Control Board to close down the facility.

An application for the renewal of an authorization shall be made as laid down in rules
6(2) under Hazardous and Other Waste Rutes, 2016.

The imported hazardous and other wastes shall be fully insured for transit as well as
for any accidental occurrence and its clean-up operation.

The record of consumption and fate of the imported hazardous and other wastes
shall be maintained.

The hazardous and other wastes which gets generated during recycling or reuse or
recovery of pre-processing or utilization of imported hazardous or other wastes shall
be treated and disposed of as per specific condilions of authcrization

The importer or exporter shall bear the cost of impart or expert and mitigation ot
damages if any.

Any other conditions for complance as per the Guideiines issuad by the Ministry of
Environment, Forest and Climate Change or Central Pollution Control Board from
time 10 time.

The waste generator shail be totally responsible for (i.e. collection. storage,
transportation and ultimate disposal) the wastes generated.

Records of waslg»p“eneration. its managemeni and annual return shall be submitted
to Gujarat Pong‘:g‘ﬁtf‘n Controi Board in Form-4 by 30" day of June of every year for the
preceding pefidd April to March.

In case of Ay accident, details of the same shall be submitted on Form-11 to Gujarat
PollutiorkEontrol Board.

As gg?;‘“Public Liability tnsurance Act-91” company shall get Insurance Policy. if
apglicable.

E;thty drums and containers of toxic and hazard material shall be treated as per




19

20.

21

22.

of the same shall he maintained and forwarded to Gujarat Pollution Contro' Board
reguiarly.

in case of transpoit of hazardcus wastes to a facility for (1.e t-eatment storege and
disposaiil existng mn a State other than the Stale where hazardous wastes are
generated. the cccupier shall obtain "No Objection Certficate' from the State
Poliution Control Board or Caommittee of the concerned State of Union Territory
Administrat:or vrhere the facility exists. »
Urit shall take ali concrete measures to show tangible resuits in waste generation
reduction avodance. reuse and recycie. Actions taken in this regard shall e
submitted with.r three months and aiso along with Form-4.

Industry shall have to dispiay the relevant information with regards to hazardous
waste as indicated in the Hon Supreme Court's Order in W.P No0.657 of 1995 dated
14" October 2003.

industry shall have to display on-line data outside the main factory gate with regara
to quantity and nature of hazargdous chemicals being handled in the plant. including
wastewater and av emissians anc solid hazardous wastes generated with'n the
factory prem ses

§. SPECIFIC CONDITIONS:-

6.1

6.3

6.4

6.5
8.6

5.7

6.8

The autharized actual user of hazardous and other wastes shalf maintain records of
hazardous and other wastes purchased in a passbook issued by the State Pollution
Control Board along with the authorization

Handling over of the hazardous and other wastes to the authorized actual user swall
be oniy after making the entry in the passbook of the actual user.

Ir case of renewal of authorization, a self-certified compliance report in respect of
effluent. emission standards and the conditions specified in the authorization for
hazardous and other wastes shall be submitted to SPCB.

The occupier of the facility shall comply Standard operating procedure /guidelines
published by MOEF&CC or CPCB ar GPCB from time to time.

Unit shall comply provisions of E-Waste Management Rules-2016. _

The disposal of Hazardous Waste shall be carried out as per the waste
Management h|era;;hy

The occupiers Q‘! tacilites shall not store the hazardous and other wastes for a
period not exeeédm g ninety days. Prior permission of the Board shall be obtained
for extensmm of the storage period.

The occﬂ@\er shall maintain the records of generation, sale. storage. transport
recycbng cC processing and dispasal of hazardous wasle and make available
dunng the inspection.

Tlge transportation of the hazardous waste shall be carried out in GPS maunted

;"ﬁ*ed icated vehicles.

594
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7. GENERAL CONDITIONS: -

7.1 Any change in personnel, equipment or working conditions as mentioned in the
consents form/order should immediately be intimated 1o this Board.

2 Applicant shall also comply with the general conditions given in annexure 1.

- 3 Whenever due to accident or other unforeseen act or ever. such emissions occur of
is apprehended to occur in excess of standards laid down such information shall be
forthwith reported to Board. concerned Police Station Office of Directorate of Health
Service, Department of Explosives, Inspectorate of Factories and local body.

7.4 |n case of failure of pollution control equipments. the production process connecled
to it shall be stopped. Remedial actions/measures shall be implemenied
immediately to bring entire situation normai.

7.5 The Environmental Management Unit/Cell shail be setup to ensure implementation
on and monitoring of environmental safeguards and other conditions stipuiaied by
statutory authorities. The Environmental Management Cell/Unit shall directly repon
to the Chief Executive of lthe organization and shall work as a focal point for
internalizing environmental issues. These ceils/units also coordinate the exercise of
environmentat audit and preparation of envircnmentat statements. '

76 The Environmental audit shall be carried out yearly and the environmentai
statements pertaining to the previous year shall be submitting to this State Board
latest by 30th September every year.

7.7 The Board reserves the right to review and/or revoke the consent ana/or make
variations in the conditions, which the Board deems. fit in accordance with Section
27 of the Act.

7.8 In case of change of ownership/management the pame and address of the new
owners/ partners/directors/proprietor should immediaiely be intimated to the Beard.

7.9 Industry shall have fo display the relevant information with regard to hazardous
waste as indicated in the Hon. Supreme order in w.p. no. 857 of 1635 dated 147

-~ ‘J

. October 2003.
For and on behalf of
GUJARAT POLLUTION CONTROL BOARD
?-\f‘{? {Smt, U.K. Upadhyay)
1 Environment Engineer
f‘
NO: PCICCA-KU{‘CH-ZM(H)IGPCB 1D-17826/ Date:
Issued to:
M/s. Electro@arm {(India) Ltd (Sponge Iron & Di Pipe Plant),
Survey Ne;325,

vill: Saﬁékhlyali
Tal: Bh‘achau,
Dtst" Kutch.

——_— . Dama 44 ~F 44




Gujarat Pollution Control Board

( Inspection Report ) - Air,Water,Hazardous
(Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

{ 1 [Industry Details Electrotherm (India) Ltd ( Sponge Iron & Di Pipe Plant)
| |Email ; - PLOT NO: 325,
i jayvirsinh jadeja@electrotherm.co  VILLAGE: SAMAKHIYALIL Not Applicable,
} m SAMAKHIYALI - 370140
‘ ' DIST : Kutch East, TAL : Bhachau , SIDC : Not In Gidc
| Telephone :

3717660550

< id: 614729 ( On/For Revocation ) Ro Name: Kutch East

Scale / Sector / Status :  RED / LARGE / Iron & Steel (involving processing from ore/integrated steel plamwsﬁid
i or Sponge Iron units / In Operation
Inspection Dt & Time : 03/08/2021 18:00/ Air , Water , Hazd Person Contacted : Jayvirsinh Jadeja - Manager. HR

3
4 | Env Audit Detail : Sch : 1, Marwadi Education Foundations's Group of Instituti, Year :2017,0n Dt:

Commissioned Dt : 29/10/2004 Production Start Dt : 30/10/2004 Applicability of CRZ Rules : No
|5 [Water Consumption in Kilo Lts Per Day ___ Ind: 2155.000 ___Dom: 10000 __ 1 Borewells: 0
6 | Waste Water generation / Discharge (klpd): Ind: 60.000 Dom: 7.000 Tubewells: 0
. 7 |Consumer No.(Electric Meter): Source of Water Supply: GWIL
| 8| Disposal Mode of Industrial /Domestic: _ _ __ Zero Discharge/Septic Tank
. 9 | Discharge Pt/ Final Receiving Body (Ultimate): Not Applicable. / Not Applicable. L
l‘ 10 Status of water consent Under the Water Act,1974: AWH-113044-22/03/2022 Last Inward:187860-10/02/2021[DEX

44 'Effluent Treatement plant (ETP) : Units, if provided and status :
"~ Denils B—Iiugtrgli_z_at_iog ___________________

“iidustry is a member of CETP ? No
wcis=2 , DG Sets=2 , Flue Gas =14, Process =27 , ETP Cap =100, Capacity of All =

APCM Details : Bag Filter,Cyclone ,Dust Collector,E.S.P,Low Nox Burner ,Multi Cyclone ,Natural Draft,Not provided
Fuel Used : Coal,Coke,Diesel,Furnace Oil

Stack Attached to : *** Not Applicable,.... Any Other,Baby Boiler,Boiler,D.G. Sets,Fuel Heater
(Thermic),Furnace,Gascifiers

14| TSDF Name : Bhachau-Saurashtra Enviro Projects Pvt. Ltd[28203]

17| Last 3 Legal Action :

Sisepc SRR

30/03/2021 REV 31/05/2021 3MT, 601817 REV DIR 591 307
CII 2020 NOT 20/03/2021 31A,, 589936 NOT OTH 586252 :
L2l DIR 19/03/2021 31A.015, 594651 DIR NOT 586192 i

“tonthly Patrak Data :  Last Return : 202107 HAZD Waste Disposal : 25.506 (0 Trucks)

Meter Reading - ,ilo

23/08/2021 1/8 ( Through XGN)




Gujarat Pollution Control Board

( Inspection Report ) - Air,Water,Hazardous

{(Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP A.

One Time Updations

(0 - Air - Water - Hazd ACTs Applicability ?

Air, Water, Haz

¢ - Electric Company Name (Power Supply)

ﬁ .- 1 On East Direction of the location of the Company open land

7p .- 1 On North Direction of the location of the Company Road and railway line i

pi- £ On South Direction of the location of the Company open land

p -+ On West Direction of the location of the Company ASR Company’ o

“~»5.t Production since (Date) or Proposed 30/10/2004

a_: ‘Nos of Stacks ( Flue Gas & Process )_0 0.0 ‘
e R = NA |

ik
¢ss of MAIN Re-Cycler

L B
C- | Name & Addr

NA

h i-!Regd with T.S.D.F

SEP-Bhachau-Saurashtra
Enviro Projects Pvt. Ltd
[28203]

i - | Recyclable Hazd Waste Disposal to N.A

i ¢ - i Display Board Provided at the Entrance ? Yes

| - | CETP Name ----NOT a CETP Member B

b - ! Nos of Flow-Meters - W.C ' W.W.G/ ETP = 0.0.0 o
d L | Is Industry ZERQ DISCHARGE Caty (If Yes, HOW ?) No.

mo- W.W.G Treatment thru Pri / Sec / Tertiary / N.A : Primary

‘General Observation

' 117826

a4 ~T R.O File No

Is the Industry in Operation 7?

' Yes

No.
No.
No.
No.
2 |- (e lelsaris 4 No.
h - | Seperate Energy Meter for A.P.C.M? No. -
hi- ! Provision of any STAND-BY Pump ?? No. v
‘Air Related
i el 1) : Yes i
: I : No.
c Measurea confirmitive with Yes _
d -1 ALL APCM:s are in operation Yes
¢ |- | SMF availability Provided
I No.
u*;'ph : _r ng: & Ycs NA N
h -1 Uliimate Disposal of Scrubbing Media N.A
" Nosof §:11111)lcs ¢ Stack & Ambient 0.0
GEM '
18-; ) Wheye Authori‘{.atiqﬂ Under BMW Rules 2016 obtained ? N
Provide Authorization No. / Date o
‘'Haz Waste Related
a | ‘ Sarty e % Yes
P_ & No.
¢ sty ST : | Yes
d ;- | Reusing or Recycling of Haz Waste by Industry ? No
L } é !;?gﬁook / XGN Manifests / Disposal Records TALLYING Fully

23/08/2021
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Gujarat Pollution Control Board

( Inspection Report ) - Air,Water,Hazardous
(Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

Remarks :

~1% 2006 / SEIAA / E.C / MOEF Applicable : Yes

Site Observations during Inspection, PCB-ID: (17826)
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Gujarat Pollution Control Board

( Inspection Report ) - Air,Water,Hazardous
(Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

The unit is inspected with reference to uploaded revocation order vide letter dated: 31/05/2021 under
section-31(A) of the Air Act-1981. During inspection, it is observed that unit has not carried out shed expansion
foundation work further for installation of new Induction Furnace in SMS-2 (Steel Melting Shop) division.
During inspection, it is observed that unit has removed both crucibles (melting pot) with its coil & power supply
of Induction furnace no.5 (in SMS-1 division)), unit has also removed both crucibles (melting pot) with its coil &
power supply of Induction furnace no.6 (in SMS-2 division) & due to this crucible removal & removal of power
supply connectivity, both this Induction furnace no. 5 & 6 are unable to operation. During inspection, two
Induction Furnace with one crucible & its APCM is observed in operation (In SMS-1 division), while two
Induction Furnace situated in SMS-2 division are observed not in operation. Each Induction Furnace is having
two crucibles. Coal observed stored in coal shed. During inspection, it is observed that unit has stored dolom::.
covered shed. Water sprinklers are provided at transfer point observed in operation. During inspection, intern:,
road cleaning activity through mechanical sweeper & manually is going on. During inspection, water sprinkling
through fixed facility & through movable tanker is observed. Unit has installed paver blocks in road side area.
During inspection, no any vehicles movement is observed, no fugitive emission is observed. During inspection,
no black dust deposition observed leaves on trees, unit has washed/cleaned the leaves of trees through water
sprinkling (fog cannon). During inspection, both AFBC Boilers with ESP as an APCM, SI Kiln no. 2 with
WHRB & ESP as an APCM, Induction furnace-2 no. with APCM etc. are observed in operation. Unit has
provided dual cyclone and Bag filter with stack attached iron ore injection, coal injection, day bin, product
scparation ctc. that arc observed in operation. The values of CEMS observed during inspection is: Anncaling
Furnace - PM — 7.89 mg/Ncum, NOx — 73.54 mg/Ncum; SO2 — 32.85 mg/Ncum; AFBC- 1 &2 - PM —34.18
i mg/Ncum, NOx — 23.17 mg/Ncum; SO2 — 52.87 mg/Ncum; SIKILN 2 - PM - 8.79 mg/Ncum, NOx - 25.0
. mg/Ncum; SO2 — 68.14 mg/Ncum, Induction furnace stackl- PM — 37.45 mg/Ncum and stack 2-PM —13.37
mg/Ncum; BF 2 - PM —-43.2 mg/Ncum, NOx — 31.87 mg/Ncum; SO2 - 17.72 mg/Ncum, Sinter main - PM —
74.3 mg/Ncum, NOx — 40.01 mg/Ncum; SO2 — 36.88 mg/Ncum, Sinter tail - PM — 70.04 mg/Ncum, NOx - 13.¢°
mg/Ncum; SO2 — 25.0 mg/Ncum, Day bin- PM-60.08 mg/Ncum.. Unit has installed one CAAQMS near raw
water pond & the values of CAAQMS observed during inspection is: PM10-57.5 microgram/cum, PM2.5-27 1
. microgram/cum, SOx-14.7 microgram/cum & NOx-3.3 microgram/cum. AAQM is not carried out due to
. raindrops were falling at short intervals/cloudy atmosphere. following instruction is given to the unit during
inspection. . [452]-20/08/2021
~ RO Comments/Reply :In view of IR, revocation order wr to closure direction issued may be further extended
for three months period for remaining compliance.-23/08/2021
Frocommend @ Ko Lerter for Corrective Measures

W.C Notings: =--------- [452-NROJ~

specific Instructions given to Industry at the time of visit , for Pt to Pt Compliance

S A HIBellon e watRgiol Wl AL FalR8let ofl $21 Al Aot SIRUA oil 32t dot{la seal.

Compliance Observed in this Inspections.
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UIUsll &L L. 23/02/2090 ol A% RadaHl WAL EC Ml sitda

Qe production capacity Horolell lISe{l IR LUl &R L.

39,03 /2045 otl 3o Anclaldl AUAA B, BHL Induction Furnace -¥ o1l

ol et w1Aa B v uuel WA gel s Induction Furnace 8 wsl As

5121l Induction Furnace edtetall Hi2oll BUotl BRL YRHE AUAHL

34 B A W additional/new Induction Furnace Hi12 EC applicable & 8 3
ol sQAGE A BUURUS 9 5R4.; Respected Sir, @#$0ut of 06

.ction furnace, 04 are in operation and 02 are in standby. The standby 02
.nduction furnaces are not in operation and barricaded. We will start the
operation of standby furnace (02 nos) only after getting the NOC from board.
We assure that we have not exceeded the production limit as per the CCA
given by GPCB. Pls refer Adequacy Certificate, page no. 3 to 5 (Annexure 1A)
and Affidavit (Annexure 1B). Pls refer the Adequacy certificate (Annexure 1A)
and affidavit (Annexure 1B) for Non applicability of Environment clearance.
The Annexures are uploaded in APC tag. @#$ (01/05/2021)

Gujarat Pollution Control Board
( Inspection Report ) - Air,Water,Hazardous
{(Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

604359(28/04/21)

Yellslc ¥MA, huge quantity of Slag and Fly ash, DI pipe plant Wl RR
O B uR Addatet Aell3aist WA Beelt As crlell AN Wl sEUAUR
ogodatet WA Nl ot dzt doille 53t & A ol W2 AU s Wl =i
AU H Rt ol @Ol wucll call ol ofl stetetl @sell Rotet wucl; As

ner the recommendation of GPCB, we are using fly ash/ non-magnetic slag
for inhouse brick manufacturing, civil related works, road manufacturing and
also being supplied to uses in similar purposes. Now, as per the requiremen,
43 details of the stock, generation, dispatch and party details are uploaded in
"~ and ROH. (03/04/2021)

601817(30/03/21)
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Gujarat Pollution Control Board

( Inspection Report ) - Air,Water,Hazardous

(Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

Annexure Details - Air,Stack,Hazardous Waste & Samples PCB-1D: (17826)

A Sample Details

B Proccss Stacks

! K : $ SpM.s02. NOX.
; n}u_m}mn Furnace o 30, smss-3,a0d-2 G FILMUL pm.so2, nox
3 'Induction Furnace P30 sms s-4 i 7&8 FIL.MUL pm., $02, nox
3. Any Other 30 bfis-2 burner stack N.A excess gas of bf _
3 Any Other 30 1 blii s-2 burner stack N.A excess gas of bf
Ao 1 \hll 7 30 ¢pp s-2 coal crusher FIL pm
T Nol Applicable 16 dip is-1 mg converter FIL pm,s02.nox
% ... Any Other 16 dip-1 s-3 zinc coating FIL,CYC pIm.so2,n0x
.9 ilnduction Furnace 30 smss-2if3 &4 FILMUL pm,s02 . nox
10 G'ls Exits - 25 sip s-7 iron ore & coal FIL.CYC pm
[1 .. Any Other 15 sip s-5 injection coal FIL.,CYC pm,so2,nox
12 iGas Exits 15 sip s-3 product bunker FIL pm,s02,nox |
13 .Gas Exits 15 sip s-6 day bin/ stock ho FIL,CYC pm,so2,nox
" 14 'Gas Exits 15 sip screen house FIL pm,so2,nox
13 Gas Exits 10 sinter s-4dust pointfuel FILLNOT pm,so2.nox
16 IGas Exits 15 sinte s-3 flux/lime FIL pin,so2,nox B
17 'Gas Exits 15 sip s- 8 junction house FIL,CYC pm,s02,nox
CAny Other 16 | dip-ii s-1 mg converter FIL pm,s02,nox -
19 .. Any Other 16 ¢ dip-ii 5-3 zinc coating FILLCYC pm,so2.nox
20 .. Any Other 15 | dip-ili zinc coating FILLCYC pm,s02,h0x
21 .. Any Other 15 sip s-4 product sepration FILCYC pmM,s02.nox
- 22 Cooler Exil I3 1 sip-is-2 cooler discharg FIL pm,s02,nox
23 Cooler Exit 15 [ sip-ii s-2 cooler dischar FILLYC pm.so2.nox
24 lnduu]on Fumnacce RV sms s-4 aod- | FIL.MUL pm, 502.n0x
23 ]nduumn Furnace 30 smss-3if-5& 6 FIL.MUL pm,so2.nox o
20 .. Any Other | 1q | Nackatachedatsinterplant gy g PM-100,
A AL i flux mixing 01
> . Any Other D14 stack allachcd_ at sinter plant FIL.DUS I PM-100.
Y ) I b flux mixing 02 T 1

C Flueg g,ases Stacks

T ONA

2.7 KL/hr

1 | Furnace 30 DIPTS-2 Annelin YES Furnace Oil
: Furnace -
2 1 Furnace 30 RM S-2. Reheating YES MUL Furnace Oil 1000 Liter/day
Furnace
30 BF-I1 S-1 Main Stack YES FIL Coke 3150 MT/month notin oper:
“urn 50 [BF-iI S-1 Main Stack YES DUS Coke 11160 MT/month not
5 . Furnace 30 RM S-1, Reheating YES N.A Furnace Oil 42 noi .
R ! Furnace
G Boiier |90 [CPPS-1 Boiler AFBC | YES ESP Coal 25 MT/hr/ afbe-T s o
1&2
... Any Other 65 |SIP-IS-I WHRBKiln: YES ESP Coal S MT/hr. in operation
I
S Any Other 50 SIP-II S-1 WHRB Kilal  YES ESP Coal 540 MT/day in operation A
i
9 D.G. Sews 1271DG SetNo. | N.A N.A Diesel 75 ;
10 D.G. Sets 12 DG Set No.- 2 N.A N.A Diesel 50 )
I BabvBoiler 30 |DIP1S-4 Boiler Stack | YES CYC Coal 125 Kg/hr
12 | Fuei Heater i 30 [Sinter Stack 02 No. YES LSP Coke 108 MT/day
_iThermicy - : i
3  Furnaee 30 DIP-II S- YES N.A Not Used/N.A | CO from Blast o
: RAnnelinFurnace Fumace
14 Gascillers 35 Stack-18 atta.2 YES LNB,NDR Coal 35 M.T. per Day.
St kassifire L

D Details about Hazardous Waste Management :

23/08/2021
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Gujarat Pollution Control Board

( Inspection Report ) - Air,Water,Hazardous
(Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

Process Residues T 2 S 675.000-M.T| COL,CYC.STO

1
| 2 | Used or Spent Oil i-5.1 7.310-M.T| COL,REU.STO.RRE -
3 | Empty barrels/containers/liners contaminated with hazardous I-33.1 24.000-M.T} DST.STO
chemicals /wastes ~
4 | Zinc fincs or dust or ash or_skimmings in dispersible form I -6.2 208.000-M.T{ COL,DSS.CYC.STO )
i 3 | Flue Gas Duest And Other Particulates 1-64 0.000-M.T|{ COL.DSS.CYC.STO .
" 6 | Tar Containing Waste I -113 4.800-M.T{ COL,DSI.STO -
: 7 | Wastes or residues containing oil 1 -5.2 20.000-M.T{ COL.DSS.DSI.STO.TRA -
& | Zinc fines or dust or ash or_skimmings in dispersible form 1 -6.2 252.000-M.T| COL,STO.TRA.DST
9 [ Zinc fines or dust or ash or_skimmings in dispersible form =~ = 1-62 B 8.000-M.T! COL.DSLESTO. TRA.DST

5720 T. 5788 T and 49

0.000 0.000 - M.T 0.000
during June-August-12
Vchicles ( Assembling, Finishing & Testing 83.000 332.000 - NOS 83.000 |Deleted
silire System ( Producer Gas Plant ) 1.000 4.000 - NOS 1.000
+ :MS Billets/ Bars 0.000 0.000 - M.T 0.000]5810 T, 6678 T and 6216 T
; during June-August-12 o
. 5 |PIGIRON 0.000 0.000 - M.T 0.000{240 T, 525 T and 1546 T during
June-august-12 o
6 |power plant (whrb) 0.000 0.000 - MWH 0.000 L
7 |Sinter plant 0.000 0.000 - M.T 0.000 [new plant in o/p, old not in o/p_
8 |sponge iron 0.000 0.000 - M.T 0.000 (2238 T. 3009 T and 2302 1
B during June-Augusi-12
9 hmt plant ! 0.000 0.000 - M.T 0.00014592 T. 4181 Tand 3203 T
i - during June-August-12

i F Raw material :

! | JA.FOR PIG [RON PLANT - COAL :
] 2 |A.FOR PIG IRON PLANT - COKE 0.000 - M.T
i - 3 |A.FOR PIG IRON PLANT - DOLOMITE 0.000 - M.T o
© 1 4 |A. FOR PIG IRON PLANT - IRON ORE 0.000-M.T
“ “A.FOR PIG IRON PLANT - LIMESTONE 0.000 -M.T
“OR PIG IRON PLANT - MAGNESIA 0.000 -M.T
2R PIG IRON PLANT - QUARTZITE 0.000 - M.T -
R PIG IRON PLANT - SINTER 0.000 - M.T
i FOR POWER PLANT - WASTE HEAT, FROM KILN 0.000 - M. T
.2 . for sponge iron - coal 0.000 - M.T B
oo I id. for sponge iron - iron ore 0.000 - M.T
| 112 |d. for sponge iron - lime stone 0.000 - M.T
© ' 13 |E. FOR SINTER PLANT - COKE BREEZE 0.000 - M. T
14 |E. FOR SINTER PLANT - DOLOMITE 0.000 - M.T
' 15 |E. FOR SINTER PLANT - FLUE DUST 0.000 -M.T
3 16 |[E. FOR SINTER PLANT - IRON ORE 0.000 -M.T
17 {E. FOR SINTER PLANT - LIME STONE 0.000-MT
_ 18 |E. FOR SINTER PLANT - LIME-DOLOFINES 0.000 - M.T
f 119 |E. FOR SINTER PLANT - MILL SCALLC 0.000 - M. T
; 20 |E. FOR SINTER PLANT - QUARTZITE 0.000 - M.T
21 |E. FOR SINTER PLANT - SINTER RETURN FINES 0.000 - M.T

G Water Consumption

& Generation Break up
5

Ty

| | Cooling Water 4193.000 284.000 Narmada Line
2 |D.M Water Plant 135.000 0.000 Narmada Line
Others ..... ~ 98.000 30.000 Narmada Line -

il Waste

inspection Team : B M.Dolasiya,SSA(M) - MR. HARSH BAHECHARBHAI PATEL

1 hereby affirm, that all the PDF, Data mentioned above, fees paid has been checked & certified.
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g1 Gujarat Pollution Control Board
' ( Inspection Report ) - Air,Water,Hazardous
(Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

| Signature By(B.M.Dolasiya,SSA(M) )
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